GENTRAL ADMINISTRATTVE TRIEBUNAL,ALIAHARAD

8
OATED ¢ AL TARBAD THE 13TH DAY OF DZCEMEERP 1995,

CUORIM ¢ Hon'ble Mg, T. L. VERMAZ VEMRERZT
Hon'ple Mp, D. S. BA HEJA, M MEMBER-A,

O ioine] Application No, 873 of 19%.
Negel Yadav aned 2hout 27 years, sOn of Shri
5.M. Yadav, Resident of 789, ¥am21l Sinrh Colony,

hati Peha, Jhansi,ceeeneenccss .Fet it ioner.

(Ry Advocate Sri R. K. Miqam)
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ceeking & direction to the recpondents Lo appoint
the - ‘1pp11r.:3"ﬂ gar Clase IV Group ‘D! Fost ag3inst

Sports Quota.

2% 571 Ramesh Tripsthi, Divisional Sporte
Off icer, by his letter iatea%7;a@ﬁ9§am“-
Divisional Sporte Cff icar, Gentral Bal
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to consider the possitility of releasing one post from
Headguarter to enable him to consider the case of the
applicant for appointment in -1990 against Sports (uota.
The applicant appears to have been put to trial for
judging his suitahility for the appointment. Head quarter,
however, ;:lid not release the post for appointment to -
the applicant and referiec back the matter to Divisional
sports Ufficer for consiCering the appointment of the

applicant ageinst the Divisional Quota.

2 Lezrned counsel for the applicant states that now
that quota for the subsequent yesrs is available for
appointment of the applicant and he having gualified in the
trials held, at Bareilly, he should bhe ordered to be

appointed against the Sports Wota.

4., The appointment against Sports Wuota are made in terms
of guide=-lines issued by the KHailwsy Boerd. 3ince the

éa ppointment against Sports Quota are not made by open

competitive examination in accordaence with hules, it follows
AO

that pex son{ who e+e appointed against Sports (uota should

be hest in his discipline. Suitabhility or otherwise of the

gandidate is determined by the Committee of experts on the

-

basis of his current form and excellence of the candidste
in his discipline compared to cther aspirants. The applicant
was subjected to trial for selection against the post
for crestion of which steps had been taken. The post,

hcwever, was not sanctio.ied. That being so, directicn for

his appointment ¢n the hasis of trials held in 1990 can not’

be issued. It ks clear from the material on record that

the applicant has not been subhjected tc trial for selection
|

djainst sports Wota of subsequent years. That being sc, :
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£, we are, nok in a position to say that th
i suitable ancf Y o
apphc:m't is st illﬁrithin the age aroup makina him

e ligihle for such appoimtment.

5 « In visv of the ahove it is not possihle for

us either to admit this application or iszue a direction
to the fegpan!ants, to appoint the applica'ﬁt as prayed
-4 for, We hovever, leave it to the Adiccretion of the

- : | i competeat authority to consider the cace of the

£9 app licant in 2ccordance with the guide-lines issued

by the Railvey Po3rd, from time to times for considering

the appointment of the applicant &gz inst Spakss quota.

onw In view of the above oheervation, this
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application is digposed off.
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